as

i3

/ o i
@

CENTRAL ADMINISTRATIVE TR IBUNAL
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NEW DELHI
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0.A. NO. 1152/88 , e 1752
Lakhpat Singh 'Petitiérgei
=\Versuse
Br. E. S. Rajagcpal & Ors, e | Fespordents

CORAM | |
THE HON'BLE MR. JUSTICE V. S. MALIMATH, CHAIRMAN
THE HON'BLE MR. F. C. JAIN, MEMBER (a)

For the Petiticner = = Shri B. R. Raval, Counsel

. For the Respondents = Shri 4. K. sikri, Counsel

ORDOER (cralL)

Hon'bleb Nr. Justice V. S. Malimath, Chairman :-

The counsel for the respondents invited oup attention
to the crder made by the Supreme Couit on 24.4,1992 which
shows that the judgment of this Tribunal in 0.A.1152/88
has beeﬁ taken up in appeal before the Supreme Court and
that leave has been granted as also an J'tnterim stay of’
cperation of the judgment of the Tribunal dated 9.8.199].

In view of the order made by the Supreme Court, the question
of taking sction under the Contempt of Gourts Act for not
complyiny with the judgmemt of the Tribunal ﬁoes not arise,
Herce, we drop these proceedings as having become ‘infructucus

in view of the order of the Supreme Court.
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